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| TEM No. 35 Court No. 3 SECTI ON XI A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No.20802/2003

(From the judgenent and order dated 19/09/2003 in OP 6293/03

of The Hl GH COURT OF KERALA AT ERNAKULAM

R JAGADEESWARAN & ANR. Petitioner (s)

VERSUS
MADHAVAN PI LLAI Respondent (s)

(Wth prayer for interimrelief)
Date : 17/11/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R C. LAHOTI
HON BLE MR JUSTI CE ASHOK BHAN

For Petitioner (s)M. Rony Chacko, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

I ssue notice to show cause why i npugned order be not nodified and substituted by an order to p
ay only admitted anount of arrears consistently with Section 12 (1) of the Kerala Buildings (L
ease & Rent) Control Act, 1965

KALYANI
(RADHA R BHATI A)
COURT MASTER



